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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

0A_393/90, Dt., of Order:17«1-94,
M.V.Thomas .
see QAPP licant
Ve, ‘

1. Govt, of Andhr's Pradesh reptésented
by its Chief Secrstary to Government,
General Adminigtration Department,
Govt., of Andhra Pradesh, Secretariaty -
Buildings, Sscretariat, Hyderabad, ‘

2+ The Chairman, Commissionerats of
Enguiries, Govt, of Andhra Pradesh,
Genaral Administration Dept.,
Secretariat Buildings, Secratariat,
Hyderabad. ‘

3. Union of India, Depsrtment of Personal,
Ministry of Homa, New Delhi,

++sRespondents

Counsel for the Applicant : Shri G.Gopa L Rao

Counssi for the Respondents : Shri N.R.Devraj, Sr.CGSC

Shri D.Pandu Ranga Reddy, Spl.
counsel Tor AP State

CORAM:
THE HON'BLE SHRI A.B.GORTHI : MEMBER (A)

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY ¢ MEMBER (2)
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OA 393[90. Dt. of Order:17=1=94,

(Judgment as per Hon'bie Shri A.B.Gorthi, Membar (A) ).

The applicabt, iz an officer of 1955 batch of thse
Indian Poiice Service, was posteﬁ ag ths Vice-Chairman of
Hyderabad Urban Deve Lopmant Authority. Ip March, 1987,
he was served with a charge memo aiieging csrtain irregu-
larities committed by him while he was Vice-Chairman aof
the Hyderabad Hrban Development Authority. On 30-11-89
he suparannuataa on at®aining. the age of retirement. Ths
enquiry into the charges commenced in March, 1990. Aggrie-
ved 5y the same he has filed this application challenging
the validity of.ehquiry instituted in his‘casa. lHa-
further prayed that all tha pensionary bemfits including
Death-cum-Re%ﬁremant Gratuity due to him should be

released,

2.  When the application came up for admission an interim

order was passed directing the respondents not to pass any
final arder on the basis of enquiry report till the dis-

pogal of thé case,

3. Quring pendency of the 0.A. Purther interim order
was passad by this Tribunal directing the Respundent.Nb.1
to pay the applicant the retirement gratuity dus to him

aﬁ the condition that hs furnishes security.by way of

Bank Guarantes to the satisfactionr.of the Respondent Na,?

. |
vig., Chief Secretary to Government of Amdhra Pradssh,

0003.
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4, We are now informed by the learned counsel for the
apblicant that ths-Departmental Enquiry is about to ba
concluded, It is further stated tﬁat the applicant furni=-
shed the required bank §uarantaa and accordingly tha

gratuity amount dus to him has since been relesased,

Se Shri D.Pandu Raenga Reddy, learnsd standing counsel

for A.P.State confirms that the anguiry is in ths firmal
i

stages and is likely to be concluded ae, He further states

that the bank guarantee furnished by ths applicant is dus

to expire on 28«2«1994,

Be ‘Shri Gopal Reo, counssl for thne appiicant undsrtakes
to ensure that the bank guarantee furnished by the appli-

cant is Purther axtanded{ggjnnd 28=-2-94,

7o In view of the afourestated positionm of the cage
learned counsel for the applicant seeks permission to with=-
draw this 0.A., The application is accordingly dismissed

as withdraun,

Be The Raspdndants may now proceed further in tha.
matter and pass final orders without any undue dalay,
Should the applicant fael aggqrieved by the final orders
of the respondents, it is needless for us to stats, that
hé will be at liberty to proceed Purthsr in the matter
in accordance with law,

= As reg?rds the D.E.R.Gfamaunt alresady relesased tL

the applicant, the respondents shall take further action
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in the matter depending on tha final orders passed in the

case and keeping in vieuw the extapt rules governing with-

nolding/release of OCRG, The OCRG emount will not be re-

covaerad till final orders in the Disciplinary case are

wi’

passed,end the applicant ha#s undertaken to Crensw the

bank guarantea before the due date, Ue make it very clear

)
that this U.A.Ldismissed without prejudice to the paints

which the applicant may raise either before the Depart=-

mental or bsfore-any other authority.

10.

_No order as te costs.
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(T.CHANDRASEKHAR REDDY) ‘ (A.B.m

avl/
To

1. The

Member (J) Mamber (A)

Dated: 17th Januar 1694,
Dictated in opsn Court.,

Chief Secretary to Govt.of A.P.,

General Administration Dept., Govt.of A,P.,
Secretariat Buildings, Secretariat, Hyderabad.

2. The

Chairman, Commissionerate of Enquiries,

Govt. of A.P., General Administration Dept,.,

3. The

4. One

Secretariat Buildings, Secretariat, Hyderabad.

Dept.of Personal, Union of India, Ministry of Home, NewDelhi.

copy to Mr,.G.Gopal Rao, Advocate,l16-10-27/105/8

Municipal Colony, Hyderabad. -~

5. One
6. One

7. One
8, One

pvin

copy to Mr.N.R.Devraj, Sr,0GSC,CAT.Hyd.

copy to Mr.D.Panduranga Reddy, Spl.Counsel for A.P.Govt,
CAT.Hyde.

copy to Library, CAT.Hyd.,
spare copy.
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7 : 1IN THE CF TLAL EEJINI"”RA”IVL TRIBUNAL
LRABAD RENCH | HYLERLDAQ

THE HOW'BLE MR,JUsTICE Vo NEELADRI RAC
' VICE~CHAIRMAN_

AN
TEE HON'BLE MR .AeB GORTHT ¢ MEMBER(A)

THE HON'BLE MR, T e CHANDRASEKHAR REDDY
/ MErfBER(J)
AND v

THE HON'BLE MR o R o RANGARAJAN tMEMBER(A)

‘Dalli.:edz \7- \ -199&3;‘

ORDER/JUDC ME! s

. . . e = - i
. : : MIBRTE/C . nNo. : '?;

0.axe. IGTZ|Qq

TOA‘NO. ® ( ?TT.P. - . )

Admltteo and Interim dlrectlons
issued . ‘

CAllowed
Disposed|of with directions.
Li. vissed. . _ : i
o e T ——— - .
Dismissed 3s ithdrawn.
Dismissed fo aefault,

Re jected/Cr ered

ot . ‘ No order as to COSto.
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